Ol TEM NO 2 COURT NO. 2 SECTION | X

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) D. No(s).18970 O 2003

(From the judgenent and order dated 28/ 08/ 2003 in SCA No.8880/2003

of H GH COURT OF GUJARAT AT AHVEDABAD)

N.H. L. MJUNI Cl PAL MEDI CAL COLLEGE Petitioner(s)

VERSUS

STATE OF GUJARAT AND ORS. Respondent ( s)

(Wth prayer for interimrelief)

(For Final Disposal)

Wth S.L.P. (C) No.18972 of 2003
(Wth application for intervention and prayer for interimrelief)

(For Final Disposal)

S.L.P. (©) No.8533 of 2005

(Wth prayer for interimrelief)

Dat e: 04/08/2005 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE Y. K. SABHARWAL
HON BLE MR JUSTI CE B. N. SRI KRI SHNA

HON BLE MR, JUSTI CE P. P. NAOLEKAR

For Petitioner(s)



In SLPs 18970/03 & M. Gaurav Agrawal , Adv.

18972/ 2003: M. Prashant Kunar, Adv.

In SLP 8533/ 2005: M. Yashank Adhyaru, Sr. Adv.
Ms. Hemanti ka Wahi, Adv.

Ms. Aruna Qupta, Adv.

For Respondent (s) M. Yashant Adhyaru, Sr. Adv.
Ms. Hemanti ka Wahi, Adv.

Ms. Aruna Gupta, Adv.

M. MN. Shroff, Adv.

Ms. Sunita Hazari ka, Adv.

.2/ -

Huzef a Ahmadi, Adv.
Ej az Magbool , Adv.
Nakul Dewan, Adv.
Vi kash Si ngh, Adv.
Sal oni Si nha, Adv.

M nakshi Nag, Adv.

5 & 5 S 5 5 %

Taruna Si ngh, Adv.

=

S.C. Patel, Adv.

UPON hearing counsel the Court made the follow ng

ORDER

Four weeks’ time is granted for filing counter affidavit.
Rej oi nder

affidavit, if any, be filed within two weeks thereafter.



[ T.1. Rajput ] [ V.P. Tyagi ]

Court Master Court Master



